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HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION  

No: s)1./RG/LP  Dated: 05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Moezama Gowhar 
D/O Au Mohd Allie 
RIO Peth-Kanihama, Tehsil Magam, District Budgam 

vide Notification No.  dated  03  O3.-ø1Ohas been declared 

as Absolute/Final after condonation of delay. 

By Order 

i-,.  
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:\3clI  IRGILP Dated: .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Moezama Gowhar, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:4'--/RG/LP Dated: \  .05.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Suhail Mushtaq Dar 
S/O Mushtaq Ahmad Dar 
RIO Hardu, Shiva, Sopore, Tehsil Dangerpora, District Baramulla 

vide Notification No.  dated Whas  been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(MohamSin Beigh) 
Registrar (Adm.) 

 

  

No: —  IRGILP Dated: .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Suhail Mushtaq Dar, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:)b)/RG/LP Dated: .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sheikh Hilal Ahmad 
S/O Gulam Nabi Sheikh 
RIO Kuchmulla, Tehsil Tral, District Puiwama 

vide Notification No.  dated   1 0(7.  2'has  been declared 

as Absolute/Final after condonation of delay. 

By Order 

f —,' çro5 )i 
(Mohammad Yasin Beigh) 

gistram.) 

No:  ( -1i.  /RGILP Dated: .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sheikh Hilal Ahmad, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR ANI) LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:'S'4,)-A -/RG/LP  Dated:  2\   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Misba Aafreen 
D/O Martyar Nisar Ahmad Mir 
RIO Vicharnagh Nowshera, District Srinagar 

vide Notification No. 

 

dated  has been declared 

   

      

as Absolute/Final after condonation of delay. 

By Order 

' 
(Mohammad Yasin Beigh) 

egistrar(Adm.) 

No:t%$-3c/RGILP  Dated: .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Misba Aafreen, Advocate 

for information and necessary action. 



egistar (Adm. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:/./RG/LP Dated:  S   .05.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Ms. Salma Hassan 
D/O Gh Hassan Ganai 
RIO Model Town-B, Sopore, District Baramulla 

vide Notification No.I3 dated  fl / 1I  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beugh) 
gistrr (Adm.) 

No:  (%— IRGILP Dated:  2)  .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Salma Hassan, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:T7/>tYi/RG/LP  Dated:  2   .052022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Gh Mohi Ud Din Wani 
S/O Ab Samad Wani 
RIO Youngoora, Tehsil Lar, Shah Mohalla, District Ganderbal 

vide Notification No.  L1
dated  22. 11 )C)?°1  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(MohamñTaIYasin Beigh) 
Registrar (dm.) 

No:  I  's - ._-S  /RGILP Dated:  ? i   .05.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Gh Mohi Ud Din Wani, Advocate 

for information and necessary action. 

Thgistrar Ad )(\r1c 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:/)z../RG/LP  Dated:  1(   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rayees Ahmad Wani 
S/OAbKabirWani 
RIO Pakerpora Wani Mohalla, Charar- I Sharief, District Budgam 

vide Notification No.  dated  19 t1. has been declared 

as Absolute/Final after condonation of delay. 

By Order 

Yasin Beigh) 
gistrr (Adm.) 

No:  I IRGILP Dated: .05.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rayees Ahmad Wani, Advocate 

for information and necessary action. 

Registrar (Adm.) 

 

(Moham 



Regis ra Ad 
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HIGH COURT OF JAMMU & KASHMIR AN1) LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:1S9J)..t/RG/LP  Dated:  '?  .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abdul Majid Sheikh 
S/O Zahoor Ahmad Sheikh 
RIO Jamia, District Baramulla 

vide Notification No.°'  O dated  11 0d1 has been declared 

as Absolute/Final after condonation of delay. 

By Order 

. 

(Mohammad Yasin Beugh) 

()  Regitrar (Adm.) 

No: 1  IRGILP Dated:   t   .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abdul Majid Sheikh, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  '1 OJo)iJRG/LP  Dated:  ?t   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sameer Ut Mohi ud Din 
S/O Gh Mohi Ud Din Malta 
RIO Khapora, Khapotra, (Muniwar), District Anantnag 

vide Notification  No.O 0R  dated   °°1 -°!ias  been declared 

as Absolute/Final after condonation of delay. 

By Order 

o5 

(Mohamuuid Yasin Beigh) 
(')Registar (Adm.) 

,— 

No:  (flL'—T7  IRGILP Dated: .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sameer UI Mohi ud Din, Advocate 

...for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AN1) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:11I/i/RG/LP  Dated:  11  .05.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Rahil Bashir 
S/O Bashir Ahmad Mir 
RIO Mir MohaHa, Mir Danter, District Anantnag 

vide Notification No.  dated  20 i  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

CAf 
17 ' - 
(Mohammad Yasin Beigh) 

Regis ar (Adm.) 

No:t5S19j-c  IRGILP Dated:  ?   .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading.on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rahil Bashir, Advocate 

for information and necessary action. 



(Moham 

)¼ 

d Yasin Beigh) 
gistar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AN1) LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:1-/>o.fr/RG/LP  Dated:  3   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of:. 

Mr. Akshay Gandotra 
S/0 Ajay K. Gandotra 
RIO 216, Sector-i, Lane-2, Adarsh Enclave Ext. Trikuta Nagar, Jam mu 

vide Notification No.   h23'1 dated  Of has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No:f9jS—  0 /RG/LP Dated:l\  .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Akshay Gandotra, Advocate 

for information and necessary action 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:143j IRGILP Dated:  I   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shayista Maqbooi 
D/O Muhammad Maqbool Banday 
RIO Benhama Lar Ganderbal, Tehsil Lar, District Ganderbal 

vide Notification No.   g )-'2   dated  O c 3 2-O/ias  been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(haffl sin Beigh) 
Registr (Adm.) 

 

No:  (3 (. --fo(  IRGILP Dated: .05.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shayista Maqbool , Advocate 

for information and necessary action. 

Regitrar (Adm. 



HIGH COURT OF JAMMU & KASHMIR AN1) LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:1/)/RG/LP Dated:  1I  .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aadit Bashir 
SIO Bashir Ahmad Bhat 
RIO Yangoora, Tehsil Lar, District Ganderbal 

vide Notification No.   ci dated  2 --  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

,-,.

a 

(Mohammad Yasin Beigh) 
egitrar (Adm.) 

No:tb_C1 /RG/LP Dated:   I   .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aadil Bashir, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:4f5
,
/)...0#/'RG/LP Dated:  (  .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Jatinder Pal Sharma 
SIO Krishan Chand Sharma 
RIO H.No.123, Ward No.7, Tehsil Bishnah, District Jammu 

vide Notification No.  dated  O- /-Whas  been declared 

as Absolute/Final after condonation of delay. 

By Order 
OJ 

(Mohammad Yasin Beigh) 
Registraç (Adm.) 

No:  //Ji,.-/ '7  IRGILP Dated: 3,L.05.2022  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Jatinder Pal Sharma, Advocate 

for information and necessary action. 

Regustar (Adm.) 



Registr,r (Adm.) 

et 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:/)JRG/LP Dated:  3)  .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ryhana Manzoor 
DIO Manzoor Ahmad Shah 
RIO Aquilmir, Khanyar, Srinagar 
A/P Habak naseem Bagh near Cuishan Drug Store, Srinagar 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohan'Tffiad Yasin Beigh) 

,
egistrr (Adm.) 

No:  I   ti I - )-S  /RG/LP Dated: .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ryhana Manzoor, Advocate 

for information and necessary action 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:fl/&  IRGILP Dated: T .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Virendra Singh Rana 
S/O Shyam Singh Rana 
RIO Village Ram Nagar, Ward No.2, District Udhampur 

vide Notification No./?R dated  30037_0F1  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

' 

(Mohammad Yasin Beigh) 

(7  Regisjrar(Adm.) 

No:I IRGILP Dated: I   .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Virendra Singh Rana, Advocate 

for information and necessary action. 

Reg istdm.) 

r 



R,egistrar (Adm.) 

1' 

(MohamriTãd Yasin Beigh) 
Registrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:7(-1c/)JRG/LP Dated:	 J  .05.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Vikrant Mahajan 
S/O Darshan Kumar Gupta 
RIO Ward No.8, Main Bazar, Tehsil & District Samba 

vide Notification No.  dated  O5°3 has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No:  I S/ —i.-,  IRGILP Dated: .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vikrant Mahajan, Advocate 

....for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under. Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:1l))./RG/LP  Dated: 1  .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tawoos Ahmad Parray 
S/O Jamsheed Parray 
RIO Hawoora, Tehsil Khansahib, District Budgam 

vide Notification No.  l'dated  O 3 -Ras been declared 

as Absolute/Final after condonation of delay. 

By Order 

CAP 
a.—,' 

(MohamiiFad Yasin Beigh) 
Registrrdm.) 

No:  I S)i1_3f  /RG/LP Dated: .05.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tawoos Ahmad Parray , Advocate 

...for information and necessary action. 

,-, \___ 
Registrar (Admj' 

 r 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:/.c)4'-/RG/LP Dated: .05.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Peer Ehsan Ilahi Shah 
5/0 Nazir Ahmad Shah 
RIO Mohand Pora (Pakher Poraj), Tehsil Charar-I-Sharief, District Budgam 

vide Notification No.  dated  65 10P  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Moha 
9  Regisçar (Adm.) 

No:  I IRGILP DatedR  I  .O52O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Peer Ehsan Ilahi Shah, Advocate 

for information and necessary action. 

0
Regisar (Adm.) 

ad Yasin Beigh) 
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HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION   

No:75I/,/RG/LP Dated:  ?I  .05.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Nazir Ahmad 
S/O Mustafa Wani 
RIO Kakroosa, Tehsil Handwara, District Kupwara 

vide Notification No dated  has been declared 

    

as Absolute/Final after condonation of delay. 

By Order 

(Moham d Yasin Beigh) 
egistr (Adm.) 

No:  / 8SL/o  .t/l-/RGILP Dated: .05.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nazir Ahmad, Advocate 

for information and necessary action. 

eg istrartAd 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar CounciJ under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:LS)7/)_.-/RG/LP  Dated:  7±)   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Afshana Shafi 
D/O Mohd Shafi Bhat 
RIO Humhama New Airport Road, Dar Mohalla, Tehsil & District Budgam 

vide Notification No.   is dated  7Q'HJ)  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Moham Yasin Beigh) 
Registrar (Admj 
L:7  

No:  I  rSL/  -SIRGILP  Dated:  2))  .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Afshana Shafi, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated:   i   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ish rat Amin 
D/O Mohammad Amin Parray 
RIO Rawalpora, Check Wall Sahab Colony, Chanappora, Srinagar 

vide Notification No.   15R-c  dated  /0 O  ' )PcO  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

. 

(Mohammad Yasin Beigh) 
Regi%trar (Adm.) 

No: IRGILP Dated:  t   .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ishrat Amin, Advocate 

for information and necessary action. 



Li 

HIGH COURT OF JAMMU & KASHMIR AN1) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:S1/o)-J--/RG/LP  Dated:   (   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Peerzada Shaidul Islam 
Sf0 Peer Sha reef Ui Din 
RIO Batapora, Tehsil Kralpora, District Kupwara 
A/P Bumhama Bagaat Colony, near Havard Presentation School, Kupwara 

vide Notification   dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

" 

(Mohammad Yasin Beigh) 

(7  Regisar (Adm.) 

No:  I  P5S6S—'7)..JRGILP  Dated: .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Peerzada Shaidul Islam, Advocate 

....for information and necessary action. 

, 

;egistrar (Adm.) 



ct 
1'

y 
rt) 

Regisar (Adm.) 

24 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:7SS/))--tRG/LP  Dated:  'S(   05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shabir Ahmad Zargar 
S/O Guizar Ahmad Zargar 
RIO Kandhama, Mohalla Bona Pora, Tehsil Beerwah, District Budgam 

vide Notification No. dated   f- 
// (e2 

 has been declared 

as Absolute/Final after condonation of delay. 

By Order 

• 

(Mohammad Yasin Beigh) 
Registr (Adm.) 

No:!  S7- 0  /RGILP Dated:   3,   .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shabir Ahmad Zargar, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AN1) LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:   7S6/.Li)4/RG/LP  Dated:   J   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aqib Mehraj Banday 
S/O Mehraj Ud Din Banday 
RIO Pandtch, Sofi Mohalla, District Ganderbal 

vide Notification No.   1c) 1 dated  /' ?   has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(Mohammad Yasin Beugh) 
Q  Regirar (Adm.) 

No:  I 1 —j-c/RGILP Dated: .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Gandebral. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aqib Mehraj Banday, Advocate 

....for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocatcs Act, 1961) 

NOTIFICATION  

RG/LP Dated: (  .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ishfaq Ahmad Magrey 
S/O Abdul Rashid Magrey 
RIO Darhama, Tehsil Tangmarg, District Baramulla 

vide Notification Nd  / 1 dated f( O /'1  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

,-,. 
(Mohammad Yasin Beigh) 

(  Regitrar (Adm.) 

No:  I 5' -i6IRG/LP 
Copy forwarded to the: - 

1 Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ishfaq Ahmad Magrey, Advocate 

for information and necessary action 

Dated: .05.2022 
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HIGH COURT OF JAMMU & KASHMIR AN1) LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated:  T1  .052022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Humaira Shafi 
D/O Mohd Shall 
RIO Rajbagh near Honda Lane, District Srinagar 

vide Notification  Na.11}L   dated  'Ol 2Phas  been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(Mohamri'1ffYasin Beigh) 
(Regisar (Adm.) 

No:  LS4-J—&'1IRGILP  Dated:  (  .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Humaira Shafi, Advocate 

for information and necessary action 
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HIGH COURT OF JAMMU & KASHMIR AN!) LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:76O/).1)1RG/LP  Dated:  J   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Chandni Bhagat 
D/O Shamsher Bhagat 
RIO Sector-6, H.No. 92, Model Town, Gangyal, Jammu 

vide Notification No.   1  dated   'R  °/Thas  been declared 

as Absolute/Final after condonation of delay. 

By Order 

* 

(MohariiIThd Yasin Beigh) 
Registrr (Adm.) 

No:/irL2 ---(,JfIRGILP  Dated:  3/   .05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Chandni Bhagat, Advocate 

for information and necessary action. 

1' 
Registr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:12.p)ARG/LP  Dated:  ?/   .05.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Dushant Gondhi 
S/O Rattan Lal 
RIO H.No.220, Lower Mast Garh, District Jammu 

vide Notification No.  dated  1 1 /O  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No:!6)—  IRG/LP Dated: 

I-,. 

(Mohammad Yasin Beigh) 

(7  Registar (Adm.) 

.05.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Dushant Gondhi, Advocate 

for information and necessary action. 

r(Adm.) Reg istr 



Dated: .05.2022 

t—.  
(Mohamiiiad Yasin Beigh) 

Registrar (Adm.) 

Regist r (Adm. 

(C? 

30 

HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION   

No:76)- IRGILP Dated:   I   .05.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aadil Manzoor Dar 
Sf0 Manzoor Ahmad Dar 
RIO Owais Abad, Tehsil Aloosa, District Bandipora 

vide Notification NoT' dated  /  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No:  I  c(1-(.j  —SI  /RGILP 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aadil Manzoor Dar, Advocate 

for information and necessary action. 



31 

HIGH COURT OF JAMMU & KASHMIR AN!) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  73/o).L/RG/LP  Dated:  0:1  -.06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Qaiser Ahmad Rather 
Sf0 Abdul Majeed Rather 
RIO Malpora Aashthan Mohalla, District Baramulla 

vide Notification No.  1 dated  1'1  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(MohaniThad Yasin Beigh) 
gr ,(Adm.) 

No:  I  S IRGILP Dated:  I-   .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramujia. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Qaiser Ahmad Rather, Advocate 

...for information and necessary action. 

i-" 
Regist?ar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:/i IRGILP Dated: I  .OE2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Guishan Kumar Singh 
S/O Chaman Lal 
RIO Sanasar, Tehsil Batote, District Ramban 

vide Notification No.  dated   2.  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(MohamriThd Yasin Beigh) 
Registrr (Adm.) 

- 

No:  I  ' 1 /RG/LP Dated:   f  .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban, 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Guishan Kumar Singh, Advocate 

...for information and necessary action. 



c r-' 
(Mohammad Yasun Beigh) 

Reistrr (Adm.) 

Jr 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:7(S7i/RGILP  Dated:   1   .Oé2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Manzoor Ahmad Bhat 
S/O Bashir Ahmad Bhat 
RIO Naroo, Tehsil & District Budgam 

vide Notification No./ dated  2 I -°  has been declared 

as Absolute/Final after condonation of delay. 

No:1P57Ob,..  ô7JRGILP  Dated:   /   .O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Manzoor Ahmad Bhat, Advocate 

for information and necessary action. 

* 

Registrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:/JRG/LP Dated:  J.  .O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Syed Hamid Un Nisa 
D/O Syed Abdul Hamid 
RIO Furrah, District Anantnag 
A/P Chanapora, Shadab Lane, District Srinagar 

vide Notification No.  / '1 2—  dated  Q 0 1has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohamñiâd Yasin Beigh) 
Rear (Adm.) 

L 
No:/7b -7/ fiR  GiLP Dated:   /   .O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Syed Hamid Un Nisa, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:'167/2b)JRG/LP  Dated:  /.   .O.2O22 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 in favour of: 

Mr. Mohsin Ahmad Dar 
S/O Mohd Shafi Dar 
RIO Near Shiv Temple Semna Colony, District Kishtwar 

vide Notification  No.I/  dated  ' b 1as  been declared 

as Absolute/Final after condonation of delay. 

By Order 

. V 
(Mohamiiiäd Yasin Beigh) 

Rtdm.) 

No:  I?57/6-23!RGILP  Dated:   /   .O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohsin Ahmad Dar, Advocate 

for information and necessary action. 

' 

Registrar (Adm) 



p07. 
(Mohammad Yasin Beigh) 

Rgisrar (Adm.) 

By Order 

n 

HIGH COURT OF JAMMU & KASHMIR AN1) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:168J1o).1../RG/LP  Dated:   1   .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Jahangir Rehbar Dar 
S/O Ab Rahim Dar 
RIO Peth Kanihama, Magam, Azad Colony, Budgam 

vide Notification  No.25j  dated  1 1 2- ' as  been declared 

as Absolute/Final after condonation of delay. 

No:  I  7)J-j .....3  /RGILP Dated:  I   .O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Jahangir Rehbar Dar , Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AN1) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: >TRG/LP Dated:   1   .O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Noorul Shafat Lone 
S/O Habibullah Lone 
RIO Kral Pora, Eid-Gah MohaHa, District Kupwara 

vide Notification No.  / 17  dated ° - 1 has been declared 

as Absolute/Final after condonation of delay. 

By Order 

°" a ),)— 
(Moham cfYasin Beigh) 

Rstr
,,

d m.) 

No:!  —9j/RGILP  Dated:   /  .c2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Noorul Shafat Lone, Advocate 

for information and necessary action 

''•-TRegistrar (Adm) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:170/)..b)/RG/LP  Dated:   I   .O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Farooq Ahmed Khan 
S/O Haji Bahadur Khan 
RIO Haihama, Halmatpora, District Kupwara 

vide Notification No.  /3) dated  '7 has been declared 

as Absolute/Final after condonation of delay. 

By Order 

-1 

(Mohammad Yasin Beigh) 
egitrar (Adm.) 

No:  I  '7 4/c- 4  7IRGILP Dated:  )   O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Farooq Ahmed Khan, Advocate 

for information and necessary action. 

ar (Adm.)  (3 



HIGH COURT OF JAMMU & KASHMIR AN1) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No)7J/2.c.JRG/LP  Dated:   /  -.Oé.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Bharat Bushan 
S/O Darshan Lal 
RIO Preet Nagar, Digiana near Ravi Dass Temple, Jammu 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(Mohammad Yasin Beigh) 
gisçar (Adm.) 

No:11Lf5cIRGILP  Dated:   I  .0S2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court, Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bha rat Bushan, Advocate 

for information and necessary action 

'— , 
Registir(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:77/1D/RG/LP Dated:  /  —.O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Babar Jahanigir 
S/O Mohd Jahangir 
RIO Dhaki Behra, Mendhar, District Poonch 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(l 'ham n  Beigh) 
tr#ar (Adm.) 

No:  I IRGILP Dated:   /   .O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Babar Jahanigir, Advocate 

for information and necessary action. 

1)
,A 

Registr' 



. \—--- 
CAP 

(Mohammad Yasun Beigh) 
Rgistra (Adm.) 

By Order 

gistar d 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No  :73/6IRGILP  Dated:   I   O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Jyoti Devi 
D/O Raghunath Singh 
RIO Mandli, Tehsil Billawar, District Kathua 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

No:  1%i i-7(  IRGILP Dated:  /._-O2O22  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Jyoti Devi, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:7 ?3'/)o)/RG/LP  Dated:  )—.O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tabasum Khazir Dar 
S/O Khazir Mohd Dar 
RIO Haihama, Khanapora, Dar Mohalla, Kupwara 

vide Notification No.  dated  O oOl-   has been declared 

as Absolute/Final after condonation of delay. 

By Order 

ad Yasin Beigh) (Mohani 
egisar (Adm.) 

No:  I  7t2 Dated:   1—  .062022 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tabasum Khazir Dar, Advocate 

for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION   

No73$T/)D)2JRG/LP Dated:  /__M.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Trishant Gupta 
SIO Sushil Gupta 
RIO Ward No.10, District Kathua 

vide Notification No.  dated  01 has been declared 

as Absolute/Final after condonation of delay. 

By Order 

I-).  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  I  ?fl  -(, -7  IRGILP Dated:  /—O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Trishant Gupta, Advocate 

for information and necessary action. 

rar (Adm.) 
 (3'\ 



Reg ist? 

Li 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:..-IRG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Farah Kabir Manhas 
D/O Kabir Ahmed Man has 
RIO Surankote, W.No.2, Poonch 
A/P Lane No.4, H.No.5, Firdosabad, Sunjwan, Jammu 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(Mohammad Yasin Beigh) 
Registr,r (Adm.) 

No:157J2(c/RG/LP  Dated:   J —.o6 2022 

Copy forwarded to the: -  

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Farah Kabir Manhas, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated:  1.oó.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Princee Pandoh 
DIO Kuldip Pandoh 
RIO 9/B, Lane No. 11, Near Police Post, Greater Kailash, Jammu 

vide Notification No.  dated  ?° 21'7  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(MohanIffiàd Yasin Beigh) 
Rf(Ad m.) 

No:/7  'J'O3  /RGILP Dated:  —.O62O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Princee Pandoh, Advocate 

for information and necessary action 



'-' S  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

By Order 
CAPd 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

NoT19/)oA/RG/LP  Dated:  )—O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Megha Choudhary 
D/OSatPalSingh 
RIO Chak Salarian, Ward No.11, Ram Garh, District Samba 

vide Notification  No.P'  dated  has been declared 

as Absolute/Final after condonation of delay. 

No:IcbLj— ii  IRGILP Dated:  /—.o2o22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Megha Choudhary, Advocate 

...for information and necessary action. 

Regislçar(Adm.) 01 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No. ?_79/2oP-IRG/LP Dated: /-M.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Umar Farooq Ahmed Khan 
S/O Farooq Ahmed Khan 
RIO Dhargloon, Tehsil Balakote, Soyian, District Poonch 

vide Notification No.  1 dated  has been declared 

  

     

as Absolute/Final after condonation of delay. 

By Order 

(Mohamffiad Yasin Beigh) 
Rgistçr (Adm.) 

No:/9912  -  / 9-IRGILP  Dated:  Y/ -.06 2022  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Umar Farooq Ahmed Khan, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AN1) LAI)AKH AT sRINA(;AR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: RG/LP Dated:  

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shivati Bhagat 
D/O Jeet Ram Bhagat 
RIO Lane No. 11 H.No.48, Gurha Keran, Bantalab, Jammu 

vide Notification No.  dated 3d has been declared 

as Absolute/Final after condonation of delay. 

By Order 

N. a 
(MohamIiThd Yasin Beigh) 

Registr (Adm.) 

No:1%'2 - )J  IRG/LP Dated:O/_-.O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shivali Bhagat, Advocate 

for information and necessary action 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /10y).../RG/LP  Dated:1'/—   .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shaibaz Raza 
S/O Farid Hussain 
RIO Ward No. 71, Near BSNL Exchange, Sidhra, Jammu 

vide Notification No.  '13   dated  3o O)  ° has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
egir (Adm.) 

No:l3b—TLIRG/LP  Dated:O/...—O2O22  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shaibaz Raza, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of lIar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:7/o)7dRG/LP Dated:C/__-Oé.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shrey Sethi 
S/O Satya Dev Sethi 
R/O H.No.65-66, Resham Ghar Colony, District Jammu 

vide Notification No.  dated  OZôi'  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(MohaniTTffid Yasin Beigh) 
Rçgistçar(Adm.) 

No:  I  3rLJ$/RGILP  Dated:OJ_  .0S 2022  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 

7. Mr. Shrey Sethi, Advocate 
for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:7/)D>/RG/LP  Dated:c/—  .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mrinal Magotra 
S/O Bimal Kishore Magotra 
RIO H.No. 664, Bharat Nagar, Rehari Colony, Jammu 

vide Notification No.   111  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(Moha'hrrñad Yasin Beigh) 
R

1
gistar (Adm.) 

No:  I  ?5 ¶5-J -3  IRG/LP Dated:O/—O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mrinal Magotra, Advocate 

....for information and necessary action. 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:7  t//10WRG/LP  Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aman Paul Singh 
SIO Rajinder Singh 
RIO H.No. 689, Ashok Nagar , Satwari, District Jammu 

vide Notification No.l'ST) dated D)'Oi 2e/') has been declared 

as Absolute/Final after condonation of delay. 

By Order 

J__,.  ' -,.- 

(Mohammad Yasin Beigh) 
trAdm.) 

No:)   ?cSL( —I  IRGILP Dated:J_-4  2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aman Paul Singh, Advocate 

for information and necessary action. 

rstr  
r(Adm.) C 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No7s/)-0>k1RG/LP  Dated:  ' J—.0t2022  

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Ms. Shivani Feria 
D/O Rajnish Feria 
RIO W.No.9, H.No.20,Main Bazar, Arya Samaj, Udhampur 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

'-'S  

(Mohaffimad Yasin Beigh) 
gislçar (Adm.) 

No:  I  % -) _ q  /RG/LP Dated   /  _.06  2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shivani Feria, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:726/>_/RG/LP Dated:  J_—.O.2O22  

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Ms. Peer Ulfat Nazir 
D/O Nazir Ahmad Peer 
RIO Bada Kot, Machipora, Handwara, District Kupwara 

vide Notification NoT I  dated  ! 1 11  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(MohamiiThd Yasin Beigh) 
Rejistra (Adm.) 

No:  I  %7o  76IRGILP  Datedz?/_  .O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Peer Ulfat Nazir, Advocate 

....for information and necessary action. 

I' 
Registrar (Adm.) 



p-,. 

(Mohammad Yasin Beigh) 
Rgistrr (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:7/)).)4RG/LP Dated:Qf_.Oj.2022  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Hilal Ahmad Shah 
S/O Habibullah Shah 
RIO Vodhpora, Shah Mohalla, Tehsil Handwara, District Kupwara 

vide Notification No.  / I 3 dated  ( /f 7-J79   has been declared 

as Absolute/Final after condonation of delay. 

No:(   %'Y7 —t  /RGILP DatedO)-.O6 2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hilal Ahmad Shah, Advocate 

for information and necessary action. 

Thgistrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

N /&8/202..IRGILP  Dated:  0/  .O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nadeem Ui Islam Ganaie 
S/O Manzoor Ahmad Ganaie 
RIO Audsoo Tailwani, District Anantnag 

vide Notification No._______ dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

d)• 'i 
(MoharWrnad Yasin Beigh) 

Re
(
9istar (Adm.) 

No:  f999S-  ?2-/RGILP Dated:  0)-  .O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nadeem Ui Islam Ganaie, Advocate 

for information and necessary action 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  7O/W_IRGILP  Dated:  O  -.O5.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Huma Nasir 
D/O Nasir All 
RIO Thang (Turtuk), Leh Ladakh, Nubra, Leh 
A/P House No.58, Madina Bagh, Chanpora, J&K, Srinagar 

vide Notification No.  dated  jJ 1? -&/6   has been declared 

as Absolute/Final after condonation of delay. 

By Order 

#__,• \_- elY 
(Mohammad Yasin Beigh) 

gistar (Adm.) 

No:!   92 OS 1 -  IRGILP Dated:   D3   .O(.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Leh. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Huma Nasir, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No. '/  02_2-IRGILP Dated:   3  -   .06.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Ms. Shivani Chib 
D/O Sham Krishan Singh Chib 
RIO Indri Pattan (Sajwal), Pargwal (Akhnoor), District Jammu 

vide Notification No._______ dated  161'  '  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(ham\acrBeigh) 
Registrar (Adm.) 

No:!  9.Z'3 '/RG/LP Dated: &3 -O6.2O22  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shivani Chib , Advocate 

for information and necessary action 

pv 
Registrar (Adm.) 



,. \_____-_ dy 
(Mohammad Yasin Beigh) 

Registrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  -/ 2/2O2-2/RG/LP Dated:  O3   .O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sajid Suhail Dar 
Sf0 Mohd Ramzan Dar 
RIO Gundi Dachina, District Bandipora 

vide Notification No.  U dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No:tq/  -?- -  /RGILP Dated: O.O6.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sajid Suhail Dar, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   /93(2O)-2_IRGILP  Dated:  C3 -   06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Jeelani Ahmad 
S/O Mehraj Ud Din Mir 
RIO ABI- Karpora, Mir Mohalla, Srinagar 
A/P Aaliya Bagh, House No.25, Tailbal Road, Shalimar, Srinagar 

vide Notification No.   Ji  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(Mohamnd Yasin Beigh) 
Istrdm.) 

No:!  Qc3  !3c4IRGILP  Dated:  d3   .O6.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Jeelani Ahmad, Advocate 

for information and necessary action. 



Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  99/,2a)2.-IRGILP  Dated:  O3   .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shahid Bashir 
SIO Bashir Ahmad Magrey 
RIO Watoo, D.H. Pora, District Kulgam 

vide Notification No.  dated  ii "o2 1 has been declared 

as Absolute/Final after condonation of delay. 

 

By Order 

  

to 
(Mohammad Yasin Beigh) 

Regist ar (Adm.) 

No:/923  414'.  IRGILP Dated:  t3  .-.O6.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahid Bashir, Advocate 

for information and necessary action. 



Regist'rdm.)  fY5 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /'.2o2JJRG/LP Dated: O3-.O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sahil Sharma 
S/O Suresh Kumar 
RIO H.No.93, Ward No.65, Lane No.2, Dream City Muthi, Jammu 

vide Notification No.  dated  03  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
gistrar(Adm.) 

No:f9c2t/S  çjrIRGILP  Dated:  3.O.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sahil Sharma, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  g96/.2aL2iRGILP  Dated:  O3   .O6.2O22 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 in favour of: 

Mr. Tanveer Hussain Bhat 
S/O Wali Mohd Bhat 
RIO Haji MohaHa, Rawathpora, Chattergam, B.K.Pora, District Budgam 

vide Notification No.  dated  c'o?. /1 ?°/   has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Moham Yasin Beigh) 

No:  /9Z3-  6'i'RGILP Dated:3 .r.06.2022

stçAdm.) 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tanveer Hussain Bhat, Advocate 

for information and necessary action. 

Reg ustr  1m.)P 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /2oIRGILP  Dated: O3.O&2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Idris Adil Bhat 
SIO Mohammad Rajab Bhat 
RIO Kenni MohaHa, Rainawari, Tehsil Khanyar, District Srinagar 

vide Notification  No.5  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

tfl 6  
(MohamThd Yasin Beigh) 

egitrar (Adm.) 

No:  /9 5/-  69IRG/LP  Dated:  O3   .O.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Idris Adil Bhat, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No /222-/RG/LP Dated: O -.O6.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aaquib Farooq 
5/0 Farooq Ahmad Shah 
RIO Kawarigam, Tehsil & District Anantnag 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(Mohammad Yasin Beigh) 
Rgisar (Adm.) 

No:  /969-7-6-/RGILP Dated:  O3  O6.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aaquib Farooq, Advocate 

for information and necessary action. 

gistrar (Adm.)  c:J) 
rO' 



rV 
(Moham ad Yasin Beigh) 

gisrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AN!) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated:  3.-  .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Swati Adotra 
DIO Bishan Dutt 
RIO Ghordi, Ram Nagar, Udhampur 
A/P Lane No. 3, H.No.378 Lakkar Mandi, Janipur, Jammu 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No: / i9 3  IRG/LP Dated:  33  .O6.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Swati Adotra, Advocate 

for information and necessary action. 

Regisr (Adm.) 



(MohamFTTãd Yasin Beugh) 
(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AN1) LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:O/).c  IRGILP Dated:  k  .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abdul Roouf 
S/O Shakeel Ahmed 
RIO Lassana, Tehsil Surankote, District Poonch 

vide Notification No._______ dated  1' has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No:' 1 3° 7RG/LP  Dated: .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch.. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abdul Roouf, Advocate 

for information and necessary action. 

gir(A)  J 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  <?C//2 RG/LP  Dated: .062022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sheetal Priya 
DIO Padam Ku mar Khajuria 
RIO Miran Sahib, Bansultan, Tehsil R.S. Pura, District Jammu. 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

ci 
(Mohammad Yasin Beigh) 

Registr (Adm.) 

No:  I  ±e3 —/bIRG/LP  Dated: .06.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sheetal Priya, Advocate 

for information and necessary action. 



(JY0  
(QhauiiYasin Beigh) 

Registrr (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:'bJ)..oL/RG/LP Dated: .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Abas Mir 
S/O Ab Aziz Mir 
RIO Arampora, Mir MohaHa, Tehsil Drugmulla, District Kupwara 

vide Notification No.  dated  1 5 O0.  1  has been declared 

as Absolute/Final after condonation of delay. 

No: — ( 7  IRGILP Dated: .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Abas Mir, Advocate 

for information and necessary action 

gis .. 



(M'?iamia(asin Beigh) 
Registrar (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:%Jb/RG/LP Dated: .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sonam Yangdol 
D/O Tashi Motup 
RIO Chuchot Shamma Chakshi, Tehsil & District Leh 

vide Notification No.   /14f dated  has been declared 

as Absolute/Final after condonation of delay. 

No: IRGILP Dated: 06.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sonam Yangdol, Advocate 

for information and necessary action. 



I-,' 
Registrar (Adm.) 

71 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:O(1/Lo/RG/LP Dated:  (1j   .06.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Rajat Kumar 
SIO Kuldeep Kumar 
RIO Near Police Line, Ward No.1, District Kathua 

vide Notification No.  f3& dated has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

* 

(Mohammad Yasin Beigh) 
Eegistar (Adm.) 

No:  (-E- IRGILP Dated:  (4  .O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rajat Kumar , Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOT IF I CAT! QN 

No:OS/)-ø)_--IRGILP  Dated: (A .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Prab Simran Singh 
S/O Ragbir Singh 
RIO Ward No.9, Radio Station, Haveli, Poonch 

vide Notification No.  dated  03. O/ has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
Ristar (Adm.) 

No:fO111LJ_(.lj  IRG/LP Dated: .06.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Prab Simran Singh, Advocate 

for information and necessary action. 

Regis rT(Adm.) 



1)' . 
(Mohaml'Trad Yasin Beigh) 

Registrr (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated: .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Akshit Raina 
S/O D.K. Raina 
RIO H.No.1, Tower Wall Gall, Miran Sahib, R.S. Pura, Jammu 

vide Notification No.  t)   dated  has been declared 

as Absolute/Final after condonation of delay. 

No:tO_L19IRG/LP  Dated: .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Akshit Raina, Advocate 

for information and necessary action. 

(Adm.)tf) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: • / )-  )--/RG/LP Dated: .06.2022 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tanya Mahajan 
D/O Rakesh Kumar Pargal 
RIO H.No. 170, Ward No. 13, New Hospital Road, Near Masjid, Udhampur 

vide Notification No.   IO  dated  /ô3 /'  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

. \_-_ 
(Mohammad Yasin Beigh) 

Rgisrar (Adm.) 

No:  g3sô..-c7  IRGILP Dated: .O(.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tanya Mahajan, Advocate 

for information and necessary action. 

Regis,,(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No O/ô)JRGILP Dated: .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Haamid All Shah 
Sf0 Waqar Ahmed Shah 
RIO Village Narole, Tehsil Mendhar, District Poonch 

vide Notification No.  dated  k) O3  °'has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
Registr r (Adm.) 

No:  1  °35&—fIRGILP  Dated: .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Haamid All Shah, Advocate 

for information and necessary action. 

#—Y 
Regi .trar (Adm.)  U' 



(haTh sin Beigh) 
stTar(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AN1) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

RG/LP Dated:  (-i.  .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Touqeer Haider 
S/O Waris Hussain Shah 
RIO Gursai, Tehsil Mendhar, District Poonch 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

No: 

By Order 

No: IRGILP Dated: .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Touqeer Haider, Advocate 

for information and necessary action 
) 

RegisAdm.)  4 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:9cJb/)..b)1-IRG/LP Dated: .O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 infavourof: 

Mr. Rishabh Koushal 
SIO Vinod Kumar 
RIO Jan drah, Jam mu 
A/P Jai Hind Public School, Kathar near Railway Station, Manwal, Jammu 

vide Notification No. dated  /')°Q2°P-has been declared 

as Absolute/Final after condonation of delay. 

By Order 

,. \%_______
tf) 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  If -  I  IRG/LP Dated: .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rishabh Koushal, Advocate 

for information and necessary action. 

1) 
Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR ANI) LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:%/b).- -- /RG/LP Dated: 06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Hemwati Singh 
D/O Jatinder Singh Bhadwai 
RIO Viii. Dadwara, P.O Bhaddu, Tehsil Billawar, District Kathua 

vide Notification No.  dated  (0•q'   has been declared 

     

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
Registar (Adm.) 

No: I 0j  ?5)-.$/RGILP Dated: 06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Hemwati Singh, Advocate 

for information and necessary action. 

-'I  

Reisr(Adm.) 



1-,' 
(MohamiTiãd Yasin Beigh) 

Registar (Adm.) 

By Order 

I—,' 
Registrãi (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:)-j)ol..-/RG/LP Dated: .O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mahima Manhas 
D/O Kuldeep Singh 
RIO House No.43, C/A, Extn. Karan Nagar, Jammu 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

No:( -7IRGILP  Dated:  (.   .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mahima Manhas, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  (1j -/RG/LP Dated: .06.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Mehraj Ud Din Rather 
S/OAb Hamid Rather 
RIO Margipora, Pattan, District Baramulla 

vide Notification No.   1i 0 dated  / '' / $) has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohai'hniãd Yasin Beigh) 
egistcar (Adm.) 

No:  I -  LfocIRG/LP  Dated:   q   .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mehraj Ud Din Rather, Advocate 

....for information and necessary action. 

gis (Adm.)_P' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:s(L1j))iRG/LP  Dated: .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sheetaf Attn 
DIO Vijay Kumar 
RIO V.P.O Palouta, Ward No.9, H.No.1O, Tehsil & District Samba 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

— QrO 
(Mohammad Yasin tseigh) 

Re,gistrç (Adm.) 

No:!   °i D  IRGILP Dated: 06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sheetal Attri, Advocate 

for information and necessary action 

Registrar (Adm.) , 



0-, 

HIGH COURT OF JAMMU & KASHMIR AN1) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:   /i   .O.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sanjodha Charak 
D/O Bakhtawar Singh 
RIO VPO Rahya, Tehsil Vijaypur, District Samba 

vide Notification No.  dated  (0 6 O2Oh been declared 

as Absolute/Final after condonation of delay. 

By Order 

(MohamThad Yasin Beigh) 
Rgistr (Adm.) 

No:/  '1LJ Lf_)I  IRGILP Dated: .O.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sanjodha Charak, Advocate 

for information and necessary action 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No  5f6/)0V1- IRGILP  Dated: .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Versha Devi 
D/O Bansi Lal 
RIO Sagrampur, Talab Tub Bohri, District Jammu 

vide Notification No.  2  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 
pPrW 

(MohamrftdYasin Beigh) 
Regist(ar (Adm.) 

No:  I Cf  ).)-)  /RGILP Dated: .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Versha Devi, Advocate 

for information and necessary action. 

gisFi.)  o 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  $I7/)---IRGILP  Dated: Og 2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Danish Bhardwaj 
S/O Raghbir Singh 
RIO H.No.62, Sec-8, Lower Roop Nagar, EWS Colony, Jam mu 

vide Notification No.// dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

F-,.  (Moham ad Yasin Beigh) 
egistar (Adm.) 

No:  I  tl3ô '3)  IRGILP Dated: .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Danish Bhardwaj, Advocate 

....for information and necessary action. 

Registrar (Adm.) 



86 

HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /t9  ,202-)-.IRGILP Dated:  C  

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Ms. Patbi Jasrotia 
DIO Balbir Singh 
RIO W.No.1, near DurgaMandir, Kharakhdian, Barwal, Kathua 

vide Notification No.   ' 7  dated 33 21'  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
Registr (Adm.) 

No:  q 1/ 3@  4IRG/LP Dated:  fJ/O6.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Palbi Jasrotia, Advocate 

for information and necessary action. 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AN1) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  1 ll/2OL2IRGILP  Dated:  04'.  .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tabassum R Khan 
D/O Mohammed Razaq 
RIO Kakora, Tehsil Manjakote, District Rajouri 

vide Notification No.   I ) dated   /O Ot has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
Fegislçar (Adm.) 

No:fqQ(,'15  I3YRG/LP Dated:  09-.06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tabassum R Khan, Advocate 

for information and necessary action. 

Registrar (Adm.)0  
,-, 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  t92O,,&bIRGILP  Dated:  41r  .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Au 
S/O Ghulam Abass 
RIO Barsoo Purkichey, Rehsil Sankoo, District Kargil 

vide Notification No.  dated /i'3. o.ZO has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

,-,' 

(Mohammad Yasin Beigh) 
Fegitrar (Adm.) 

No:  /9 4'~'4' 6/i-  IRG/LP Dated:  C%'  .O6.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd All, Advocate 

for information and necessary action. 

egifZ dm.)cf) 



- 

(Mohamriäd Yasin Beigh) 
gistrr (Adm.) 

No:  9 Lj 62 IRGILP Dated: £l('O2O22 

89 

HIGH COURT OF JAMMU & KASHMIR AND LAAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates  Act, 1961) 

NOTIFICATION  

No:f2)/22iIRGILP  Dated:  C  (-.O6.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Supreet Ranjan Singh Johal 
S/O Harbans Singh Johal 
R/O F1254, Sainik Colony, Bahu, District Jammu 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Supreet Ranjan Singh Johal, Advocate 

...for information and necessary action 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

N IRGILP Dated:  OCI-  .06.2022 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sarfraz Ahmed 
S/O Mohd Sharief 
RIO V.P.O Dhar Sakri, Tehsil Kotranka, District Rajouri 

vide Notification No.   O8 dated   1 has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(Mohammad Yasin Beigh) 
Registrr (Adm.) 

No:  / 2 - IRGILP Dated:  O  (-.O6.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sarfraz Ahmed, Advocate 

for information and necessary action. 

Registjar (Adm.) 

 



\ -c1) 
(Mohamri1dYasin Beigh) 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No  R23/2O21IRGILP  Dated: .06.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Gagandeep Singh 
S/O Gurbachan Singh 
RIO H.No.1176, Sector 8, Nanak Nagar, Jammu 

vide Notification No. dated 1 has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No:  /91  fl -L/IRGILP  Dated: C4"O6.2O22  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Gagandeep Singh, Advocate 

for information and necessary action. 

cJ_Y 03  Reg ist 



(MohaTT'in Beigh) 
Registar (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:2/1c  IRGILP Dated:  /.   .06.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Bandhan Panotra 
5/0 Ramesh Panotra 
RIO Village Mahin Charkan, P.O Smailpur, Bari-Brahmana, Samba 
A/P Opp. Physiotherapic Clinic, Greater Kailash(Down) Lane No.4, Behind 
Narayani, Indo Western Boutique Greater Kailash, Jammu. 

vide Notification No.  dated  O3- /)  has been declared 

as Absolute/Final after condonation of delay. 

No:1qT/Ci  _LjIRGILP  Dated:0(  .06.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bandhan Panotra, Advocate 

for information and necessary action 
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